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SHRI Y. B. CHAVAN : About
latter part of the question which is
really speaking the most important
question, whether the Government will
be willing to give asistance in the form
of police assistance etc. to some of
these areas which appear to be the
sectors which are likely 1o be affected
and which are important and strategic
areas, I would like to assure the House,
as I have already stated in my state-
ment, that Government is always will-
ing to give whatever assistance they

the
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would need in the form of police assis-

tance, etc. About openin these
areas by building roads an other com-
munications, for the last two years,

this question has been emphasized in
action and in Mizo and Manipur areas
certain communications have been built.

About banning any party, I have

expressed the difficulties.

An HON. MEMBER : Naxalite is no
party.

SHRI Y. B. CHAVAN : No party
can be banned. What can be done is,
we can make use of the legal provisions
in hand and try to proceed against
certain acts which are illegal and vio-
lent. That is being done.

MR. SPEAKER : Papers to be laid.

SHRI S. M. BANERIEE (Kanpur) :
We want a statement on the accident
in which six people have died.

(Interruption

12.48. hrs.

PAPERS LAID ON THE TABLE
APPRENTICESHIP (AMENDMENT) RULES,
1970

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION
(SHRI S. C. JAMIR) :

I beg to lay on the Table a copy of
the Apprenticeshi {Amendment)
Rules, 1970 (Hindi and English ver-
sions) publmhed in Notification No.
G.S.R. 469 in Gazette of India dated
the 21st March, 1970, under sub-
section (3) of section 37 of the
Apprentices Act, 1961. [Placed in
Library. See No. LT 3136/70.

PAPERS RE. PROTECTION OF CONDITIONS
OF SREVICE OF INDIAN CIVIL SERVICES
OFFICERS

THE MINISTER OF HOME AF-
FAIRS (SHRI Y. B. CHAVAN) :
beg to lay on the Table, in pursuance
of an assurance given on “the 3rd April,
1970 in answer to a supplementary on
Short Notice Question No. 12 a state-
ment regarding the protection of ton-
ditions of service of the Indian Civil
Service Officers and the agreements



